FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PRADHVI MULTITRADE PRIVATE

LIMITED
S1. No. PARTICULARS DETAILS
1 Name of corporate debtor Pradhvi Multitrade Private Limited
2 Date of incorporation of corporate debtor 26" February, 2011
3 Authorlty under Whlch corporate debtor is RoC- Mumbai
incorporated / registered
Corporate Identity No. / Limited Liability
4 Identification No. of corporate debtor UST10IMH2011PTC214077
5 Address of the registered office and principal | Room No. 12, Mata Ramdevi Niwas, N.S. Road,
office (if any) of corporate debtor Mulund (West), Mumbai, Maharashtra - 400080
6 Date of closure of Insolvency Resolution 28-04-2026
Process
7 Liquidation commencement date of corporate | 29-04-2026 (Order dated 17-04.2026 & Order
debtor received on 29-04-2026)
3 Name and registration number of the | Mr. Hasti Mal Kachhara
insolvency professional acting as liquidator | IBBI/IPA-002/IP-N00342/2017-2018/10992
Address: A-602, Nirman Apartments, Pump
9 Address and e-mail of the liquidator, as | House, Vikas Nagar, Andheri (East), Mumbai-
registered with the Board 400093
Email: hastimal.kachhara@gmail.com
Mr Hasti Mal Kachhara
. M/s Waterfall Insolvency Professionals Pvt Ltd
10 Address  and e-maﬂ t(,) be used for Address: 1221, Maker Chamber V, Nariman Point,
correspondence with the liquidator Mumbai — 400021
E-mail id: pmpl.cirp@gmail.com
th 1 1
11 | Last date for submission of claims 29" May 2026 (Thirty days from the receipt of the

Liquidation Order)

Notice is hereby given that the National Company Law Tribunal Mumbai has ordered the commencement
of liquidation of Pradhvi Multitrade Private Limited on 17-04-2026 (Uploaded on NCLT website on
29.04.2026).

The stakeholders of Pradhvi Multitrade Pvt. Ltd. are hereby called upon to submit their claims with proof
on or before 29-05-2026, to the liquidator at the address mentioned against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed
to be submitted under section 38.

Hasti Mal Kachhara, Liquidator

IBBI Registration No: IBBI/IPA-002/IP-N00342/2017-2018/10992
AFA No: AA2/10992/02/311226/204156 valid till 31.12.2026

Date: 01.05.2026 Place: Mumbai
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MAMATATARGETS BJPTHE DAY AFTER POLLS

'Exit polls meant to demoralise TMC'

o If attacked, don’t
retaliate now; will
cross 226 seats,
CM tells party

RAVIK BHATTACHARYA
Kolkata, April 30

A DAY AFTER polling con-
cluded in West Bengal and
most exit polls gave the Oppo-
sition BJP the edge, TMC chief
and Chief Minister Mamata
Banerjee urged party workers
and people of the state to
guard strong rooms where
Electronic Voting Machines
(EVMs) are stored, saying she
toowould stand vigil.
Inavideomessage posted on
social media, Banerjee rejected
the exit poll projections, saying
they had been aired on the
“instruction of the BJP” to
“demoralise” TMC workers and
said her party would cross 226
seatsin the House of 294.
Asking TMC workers to
remain calm, she said they
must not “retaliate right now”
if attacked. “I am asking our
workersand the general people
to guard the strong rooms and
counting centres.I ask all our
candidatesin 294 seats toindi-
vidually guard the strong

EC reviews repoll plea
in 77 booths in Bengal

THE ELECTION COMMISSION is actively looking
intodemands forrepollingin 77 booths across four
Assembly constituencies in South 24 Parganas dis-
trict after the second phase of West Bengal elec-
tionsheld on April 29,an official said on Thursday.
The poll panel received 32 complaints of repolling
from Falta, followed by Diamond Harbour (29),

Polling officials carry sealed EVMs, to be kept in strong rooms before declaration of results of
the West Bengal Assembly elections, in Howrah on Thursday (left); West Bengal CM
Mamata Banerjee shares a video message ahead of counting on May 4 PTI

roomsand counting centres.In
myarea,Iwilldoso.Guard dur-
ing the day and night.If I can
doit,youtoo can.Stayawake at
night during the vigil and in
the morning hand over the job
to others,” she said.

Banerjee alleged there was
aplanto“change the machines
(EVMs)” once they are taken
out of strong rooms and sent to

counting centres. “There
should be no negligence on
your part,”’she said.

She instructed party lead-
ers not to leave the counting
table until she holds a press

conference on May 4, the
counting day.“Also,remember,
whatever the count is on the
table, they will change it while
uploading it to computers.
Keep an eye on that, too,” she
said, adding, “I will be at the
counting hall. All other candi-
dates should also be in the
countinghall.You have worked
sohard.Thisyouwill have todo
for Bengal”

She accused the BJP of
“manipulating the exit polls”
to keep the market stable.
“Since the BJP realised it has
lost, itis playinga final gameby

using the media to discourage
ourworkers.Ifthe truth comes
out, there will be alandslide in
the share market.Therefore,to
keep the share market stable,
they did this. They did this in
2016 and in 2021, too. What-
ever is shown in the name of
exit polls is coming from the
BJP,”she alleged.

“The Prime Minister, the
Home Minister, and (BJP) lead-
ers of 19 states wanted to sub-
due us, but they themselves
have been subdued in the vot-
ing machines. I assure you,
whatever is being shown on TV

| POLL POSITION

Counting centres in West
Bengal may be reduced

THE ELECTION COMMISSION is likely to reduce
the number of counting centres for the West Ben-
gal Assembly polls to 77 from 87 earlier, even as
questionswere raised by the ruling Trinamool Con-
gress over the movejust daysahead of counting,an
official said on Thursday. The authorities did not
reveal the reason for the move. Chief Electoral Offi-

channels is done through pay-
ing bribes or forcefully. This is
becausewe mayget 230 (seats).
Wewillcross226in2026.1Thave
complete trust in people who
have voted en masse,’ she said.

She thanked voters for
standing inlong queues in the
heat on polling day.“I am also
grateful to our workers who
fought hard during the elec-
tions.They tolerated atrocities
by the Central forces,’she said.

Banerjee alleged that the
Central forces and police offi-
cers from other states whom
the Election Commission had
deployed as observers “beat
up” people and TMC workers.
“Even women and children
were not spared. I was awake
for two nights as they (Central
forces) raided the homes of our
workers and leaders. Many of
ourworkers have been arrested
so that they cannot be our
agents on polling day,”she said.

“Please remain calm and
trust your Didi and the people
of Bengal. Rest assured, our
‘Maa-Mati-Manush govern-
ment (the government of
Mother, Land and People) will
be formed again. If attacked,
don’t retaliate right now. Stay
calm.Iwill asktheadministra-
tion not to touch our workers
on counting day,” she said.

Poll panel introduces
ID cards with QR code

SEEKING TO ELIMINATE the possibility of unau-
thorised persons entering counting centres on
May 4,the Election Commission has introduced a
QR code-based photo identity card system. While
itwill become operational on May 4 when votes are
counted for five assemblies, it will be a standard
practiceinall future Lok Sabha,assembly and bye-
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AVande Bharat Express crosses the Chenab Bridge for the first time on Thursday. Union
Minister for Railways Ashwini Vaishnaw flagged off the 20-coach Vande Bharat Express
between Jammu and Srinagar. Services for the general public will commence on May 2. The
train will cover the 266-km distance between Jammu Tawi and Srinagar in a record travel
time of 4 hours and 50 minutes

PTI

Magrahat (13) and three from Budge Budge, he
said. Demands forrepolling are generally made by
political parties,candidates, polling agents,oreven
observers, citing specificirregularities suchas EVM
malfunction,booth capturing,intimidation,orvio-

cer (CEO) of West Bengal, Manoj Kumar Agarwal,
said the number of counting centres was earlier
brought down from 108 to 87 about twoweeks ago
for the 294 Assembly constituencies in the
state.Officials said that Agarwal is likely to visit sev-

elections, the poll authority said. Assam, Kerala,
Tamil Nadu, West Bengal and Puducherry went to
polls earlier this month forwhich counting is next
week. A three-tier security mechanism has been
prescribed for verification of identity at counting

Mamdani’s advice to Charles:
Give Koh-i-Noor back to India

NEW YORK CITY Mayor
Zohran Mamdani said hewould
encourage King Charles III to
return the Koh-i-Noordiamond.

“If Iwas to speak to the King
separately from that, I would
probably encourage him to
return the Koh-i-Noor dia-
mond,” Mamdani said ata press
conference Wednesday before
he met the British monarch in
the city later in the day. Mam-
dani was asked what he would
say to the King,whovisited New
York City on the second day of
his State Visit to the US.

Hours later, Mamdani met
King Charlesatthe 9/11 memo-
rial, but it was not confirmed
whetherhediscussed the Koh-i-
Noor issue with the British
monarch.

King Charles and Queen
Camillavisited the 9/11 Memo-
rial to pay their respects to the
victims of the terror attack.

families in Upper Manhattan.

The 105.6-carat Koh-i-Noor
diamond was given to Queen
Victoria in 1849 by Maharajah
Duleep Singh. It was worn by
the Queen Motheron hercrown
in 1937. India has indicated
that it will continue to explore
ways to bring back the Koh-i-
noor from the UK.

The countryhasbeenraising

the matter from time to time
with the UK government and
said it will continue to explore
ways and means for obtaining a
“satisfactory resolution of the
matter”. The Koh-i-Noor dia-
mond is currently displayed at
the Tower of London. The dia-
mond, set within the Crown of
Queen Elizabeth the Queen

New York City Mayor Zohran
Mamdani during a visit to the

9/11 Memorial REUTERS
joint meeting of the US Con-
gress Tuesday, as he and Queen
Camillawerehonoured atastate

dinnerhosted by President Don-
ald Trump and First Lady Mela-
nia Trump in the White House.
They also visited Harlem
Grown, a network of urban

Mother, has “many previous
owners, including Mughal
Emperors,Shahsof Iran, Emirs of
Afghanistan,and Sikh Mahara-
jas,” according to the Historic

lation of the secrecy of voting. PTI

PUBLIC NOTICE

Notice is hereby given to the Public at large on behalf of Indian Bank Borivali (W)
regarding “The LOSS OF ORIGINAL AGREEMENT dated 11.12.1981, executed
between M/s Bonanza Industrial Estate Pve Ltd. AND Mahendra Rasiklal Shah,
in respect of Industrial Unit No. C-9, on 2nd Floor, in ‘C’ Wing, in building known
as Bonanza Industrial Estate and Society known as ‘Jai Bonanza Industrial
Estate Premises Co-op. Society Ltd.”, Ashok Chakravarti Road, Kandivali
(East), Mumbai — 400101, mortgaged to Indian Bank Borivali West Branch on
09.06.2023 by Mr. Kamal M. Maniar & Mrs Beena K. Maniar.
The Police complaint regarding the misplace/loss of the aforesaid document
dated 08/04/2026 is lodged with Borivali Police Station under Lost Report No.
48241-2026.
Any person having any claim / interest / objection in respect of the said property
as and by way of Sale, exchange, mortgage, agreement, contractual right,
charge, gift, trust, maintenance, inheritance, possession, lease, lien, easement
license or Otherwise howsoever are hereby requested to inform same known in
writing along with necessary supporting documents thereof to the undersigned
or Indian Bank, Borivali West Branch, Address — Shop No. 1 — 5, Ashok Nagar
— B, Building No. 1, New Ashok Nagar, Vazira, Borivali West, Mumbai 400091
within a period of Fourteen days from the date of publication hereof, failing
which it shall be Construed that aforesaid property is deemed to have clear,
marketable & transferable title and is free from all encumbrances.
Any subsequent reference/claim/interest/objection in respect of the said property
shall not be considered and will be deemed to have been waived and forfeited.
Pankaj Agarwal, Advocate
D/5, Basant Court, Opp. Sion. Rly. Station,
Sion (W), Mumbai - 400022

Dated this 30.04.2026

eral centres personally.

PTI centres.

PTI King Charles addressed a

farms supporting childrenand  Royal Palaces charity. PTI

AGRIM Housing Finance Pvt Ltd.
Oifice 0 X1 E A wigg, 12 Nleor Marathea Fulisee, BN joshi marg, Lower Panel Easl, Marmai 400913
DEMAND NOTICE

MNotice L's 13(2) of Secuntization and Reconstruction of Financial Assets and Enforcement
of Becurity Interest Act, 2002 (hereinafter called "Act’). 1tis bring to you notice that your loan
account has been daclared as NPA by AGRIM Housing Finance Pyl Lid.[AHFC) having its
registered office at 3212, 32nd Floor, Marathon Futurex. BM Joshi Marg, Lowear Paral,
Mumbai— 400013 (harainaftar callad AHFC) and you are liable to pay tatal oulstanding again
your [oan ta AHFC. You are also liable to pay futurs.interast at the contractual rate on the
aforesaid amount iogether with incidenta expenses, cosh, charges etc, Thesafore, we hereby
call vpon you 1o discharga in full your lEabilties io AGRIM Housing Finance Pyl LEd. within 60
days from date of this notice failing which AHFC will be empowered to exercise the power
under Section 13(4) of the ACT. The datails of borrowers and sacured assels ara asunder:-

T e T T P BT

N
AGRIM

TR P e

Loan Mo/ Borrower(s) Name Notice Amoun! (Rupees)
Loan Account Mo, - 1647106/-(Sixieen Lakh Forty-Seven
AHFCOD120222300249 Thousand One Hundred Six Only)

SATISH SHASHIKANT MAHINDRAKAR | applicant Address - AL/S shaantidoot apt flal

&Kamal Nishikant Mahindrakar no 13/13,sector 5, ganpati mandir, India,
{Branch - Kalyan ) Maharashira, Thane, Airoli, 400708

aschedule of Property’ Secured Assel ; Flal No. 202, 2nd Floor, $ai Jeavan Aparimant,
Karjat Murbad Road, Neral, Raigad, 410701.

Loan No/ Borrower(s) Name Motice Amount (Rupees)

[[J§ SADHANA NITRO CHEM LIMITED
Corporate identity Mumber: LM 1 1T0MH1973PLC016658
Registered Office 5017 Margwad Mahaiaya, 18 Hom Mody Sreat
Mumba Maharashta nda, 400001

Loan Account Mo, - 1040699/ (Ten Lakh Forly Thousand Six Hundred
AHFCOO120222300120 Ninety-Nine Dnly)
RUPESH KISAN KONOULE | Applicant Address : MU ADSARE KHURD PO TAKED

(Branch - Kalyan ) Bl. ADSARE KHURD, India, Maharashira, Nazhik,

Igatpuri, 422403

achedule of Property’ Secured Asset : Flat Mo 207, 2nd floor, Samdhan Residency,
Vasundrl Village, vasundri Road, Tiiwaka (W)

Date-01.05.2026
Placa: Mumbai

Sd/- Authorised Officer
AGRIM Housing Finance Pyt Lid.
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Tha Mirsdry of Corporate Altait [LACA), wide il Ganeral Circuler Mo WU2000 daled Agril B 2020, and

(sarmral Circuler Mo, 172000 dafed Aprl 13, 2000 . General Circulr Mo 220000 daled  Juss

152020, Genaral Circular Mo. 332020 dated Seplember 28 2020, General Circular No 202020

dated December 31 2020, Genoral Circulr No 1072021 dated June J3.3031, General Circular

Mo 207021 dsted Deceenber 8, 2001, Goneral Ciecular No 002007 dated ey 05,2002, Geraral

Corcular Mo 112032 daled Decomter 78, 2022, General Circular Mo 0SG0ZY dated Seplember 15

2023, Genwral Circular Mo 00020 dated September 19, 2. Geoersl Circular No 032025

Saptember J2. 00 and ol o appicable  circuians prescribing e procedunes and imannes of

conducting e Gendral Mesing Prough YEOAWVM slong with Ciroular number SEBU HOY CFDV

CMDV CRY PY X020 79 dated May 12 2000, SEBRMOCFOCMOSTRPY 2001111 daled January

15, 2021 and SEEWHOICFDY CFD-PoD-2PICIRIEET doled Ociober 03, 2024 msued by e

Securites. arnd Exchange Board of nda [SEE (herenafisr colecive’y referred o 0 | “The Circulan ™),

Hence, in complancs wilh the Circulars, e 0172025-77 EGM of e Compaey’ shall be conducied

Swough VC/ OAVM on Fridey, May 22, 2028, o 02100 P [IST)

The Company has sonl siscironic copses of EGM nolice on Apel X, 2008, o Bose Mambers whoss

e-mall sddresses are regmiered with the Company’ Depository Participant as on April 24,

M Tra Molcs of EGI s svalable on e webslie of e Company 8 wars ind com 8nd o e

webails of B Siock Exchanges Le. BEE Limited o waw. bsaingia com and on e wobails of Naonal

Stock Exchurgs of ndia Limded o waw frsancis com gnd on e webiii of Matonsl Securted

Depostones Livied (NSOL) 8 wew guching racdl com

Membery hoiding shares silhar in phrysical iorm o i demalenaired mode. g8 oo B cull off dale Lo

My 15, 2006, being e cut-off date. may casl e wol siecionically on e Riescioions sat e

in o Mooy of EGM theowgh alacione sysiem of NS0 | romole 8- wolng | A e membars are herety

inlormed That

I The besinesses. 85 s&f oul in e nolice of EGA, may be ransscied Rrough remcls &- voling
of g-volng Sralem ol Be EGM

fi. The remote e-voling pedod commences on Tossday, May 15, 2008 ot (0200 A ML I5T) and
endy on Thorsday, May 21, 2028 ai (0500 PAL 57). During this period members of e
Compary, holding shares eiher in physicl korm o in demaderaized form, i on T culoff daie
mizy cant e voie by remoie e-voling. The remoie E-voling module shail be Ssahing by MSOL
kor wollng thereafier. Dnce the wole on & nesollion i il by he mambey, e mambar shall nol
be afiowsd I change § subtequenty

I The cul off dae for dolermiring the elgibilty b woie by remote e-voling o e-voling al e EGM
shiall be Friday, May 15, 2026

. Aay person, who scoueres shanes of the Comgany and becomes a Member of the Company fter
dispaich of e Nofice and holSing shares a3 of e cut - off dale. may cbtain the login ID and
sassword by sendng 3 request gvpirgfinsdico i

¥ Ony fiose Members, who will be present in e EGM fvough VG DAYM Scilily and hawe not
catied T volit on Tie Resolon Tvough emoie &-vollng and ane ofanwise nol barmed fom
doing 50, shal be eighbie 1 vl fwoogh & — Voing sy5%Em n e EGM

Wi Members who have voled frough Remote e-voing will be sighls o atiend e ECM. However
ey will not be skl o vie & he ECM

VL The detaied procedure and ingdrucion for remole e-woling and e-voling during e EGM are
given in the nofice of EGIL

Vil In case of any quenes reiaing iD remoie & volingie- woliing, members may reler 1o Freguently
Asked Questons [FALD) fr members and & woiing oser manusl or members arilste & he
diownivad sechon of www evoling sedl com or call &t 022- 4888 TO00D or send a request o
Ms Fimpa Bag. Assistani Wanager — NSOL at gppabinsdl com / 027 - 4886 7000 frough
erad o prodreSead com of welg © e Compaty o Hharandradbenct com

For Sadhana Nitro Chem Limited

Sl

Mitin Remeshchandra Jani

Diate: April 30, 2026 Company Secrelary
Place: Mumbai Membership Mo. A4TET

FORM A
PUBLIC ANNOUNCEMENT
(Urter Ripdation 8 of the [rechancy and Bankraplcy Board of India
yirsakancy Resoiudion Pmcass tor Corporate Persors) Regulations, 2016)

FOR THE ATTEMTION OF THE CREDITORS OF
[PSITINFRASTRUCTURE & SERVICES LIMITED]

RELEVANT PARTICULARS

Bank of Baroda, Vasai Gaon Branch: Thomas Baptista

-ﬂ-'fﬁ _:l‘i'-]"ﬂi ar;‘la'r College Campus, Near Papadi Church, P.O. Papadi,
Bank of Baroda Vasai West, Palghar - 401207, Maharashtra

E-mail: vasaig @bankofbaroda.co.in

2

POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest (Second) Act, 2002 and in exercise of powers conferred under Section
13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
a Demand Notice dated 10.02.2026 Under Section 13 (2) of the said Act calling
upon the Borrower M/s. Shree Paper Mart, Prop. Sh. Shrinarayan Radheshyam
Tiwari S/o Sh. Radheshyam Tribhuvannath Tiwari & Mrs. Durga Rajnaryan Tiwari
W/o Mr. Rajnarayan Tiwari. to repay the amount mentioned in the notice being
Rs. 58,98,075.87/- (Rupees Fifty-Eight Lakhs Ninety-Eight Thousand Seventy-Five
and Eighty-Seven Paisa Only) As on Dated 09.02.2026, plus unapplied/unserviced
Interest, within 60 days from the date of receipt of the said notice.

The borrower and others mentioned hereinabove having failed to repay the amount,
notice is hereby given to the Borrower and others mentioned hereinabove in particular
and to the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under Section 13
(4) of the said Act read with Rule 9 of the said Rule on this 28" day of April of the
year 2026.

The borrower and the others mentioned hereinabove in particular and the public in
general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Bank of Baroda Vasai Gaon Papadi Branch
for an amount Rs. 58,98,075.87/- (Rupees Fifty-Eight Lakhs Ninety-Eight Thousand
Seventy-Five and Eighty-Seven Paisa Only) As on Dated 09.02.2026, and interest
thereon.

The borrower’s attention is invited to sub-section (8) of Section 13 in respect of
time available to redeem the secured assets.

Description of the Inmovable Property
Equitable Mortgage In Respect Of Shop No. 05, Ground Floor, In The Building Known
As Sohan Plaza, Bearing Survey No. 38, Hissa No. B, Situated At Revenue Village
Navghar Vasai Road (E) Palghar - 401202

Sd/-
Date: 28/04/2026 Authorized Officer
Place: Palghar (Bank of Baroda)

[SeeRule 8(1)] POSSESSION NOTICE [For immovable Property]

Q!alﬂﬂmag Lfﬂ Union Bﬁﬁﬁ

S AT A R 4 el oF incl Dnidoriakiog
OPERA HOUSE, MUMBAI (31880) Branch : Address at 9/15 Mama Parmanand Marg,
Queens Road Opera House, Mumbai, Maharashtra, 400004
Contact n0:9137531880 Mail ID: ubin0531880@unionbankofindia.bank

Whereas The undersigned being the Authorised Officer of Union Bank of India, OPERA
HOUSE, Branch, Address at 9/15 Mama Parmanand Marg, Queens Road Opera House,
Mumbai, Maharashtra, 400004, under the Securitisation and Reconstruction of Financial
Assets and Enforcement Security Interest Act, 2002 (Act No. 54 of 2002)and in exercise
of powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 27.11.2025 calling upon
the borrower M/s BON INTERNATIONAL (Partnership Concern) and the guarantors
Durgesh Ramesh Mehta, Nilay D. Mehta & Darshil Durgesh Mehta to repay the
amount mentioned in the notice being Rs. 3,41,79,525.69 (Rupees Three Crores Forty-
One Lakhs Seventy Nine Thousand Five Hundred Twenty Five and Sixty Nine Paisa
Only) within 60 days from the date of receipt of the said notice.
The borrower & guarantors having failed to repay the amount, notice is hereby given to
the borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him/her under Section
13(4) of the said Act read with Rule 8 of the said rules on this 29th day of April 2026.
The borrower & guarantors in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Union Bank of India under for an amount Rs. 3,41,79,525.69 (Rupees
Three Crores Forty-One Lakhs Seventy Nine Thousand Five Hundred Twenty Five
and Sixty Nine Paisa Only) and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available to the borrower to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY

Land and Industrial Building on NA Plot No.7, Survey No. 22, Hissa No. 2 at Village
Poman, Tal- Vasai, Dist. Palghar admeasuring plot area of 929.39 Sq. Mtrs in the
name of M/s Bon International (Security Interest ID: 400024753141) East: Terrazo
India West: Open Space North: Yogesh Panchal Arya Panchal Metal Work Shop
South: Ram Mandir Road

Unit No. 12, Ground Floor, Veena Industrial Premises CHS, Veena Industrial Estate,
Plot No. B-61, Near Monginis Cake Company, Veera Desai Road, Andheri (West),
Mumbai — 400 058 admeasuring Built up area of 820 Sq. Ft and mezzanine floor of
760. Sq. Ft. In the name of M/s Bon International (Security Interest ID: 400024753146)
East: Oberai Buildings West: Scheme road 30 feet wide North: Oberai Tower South:
| Renault Services

PS5 IT Infrastruciure & Sarvicas Limiled
17061982
ROC Bumbal

Name of corpoeaba debior

Geale of noomaralion of corporabe dobbor
Authanly undar which corporale dablor 15
mooparated | megishened

4, | Comporate iderdty Mo § Liriled Lability
Igenliication Mo, ol corporabe defilor

&, '| Addrass of the ragisterad office and
prncipal office (#any) of corporste delilor

| —

LS ]

LT ZS00MH 1382 PLCEST 146

(fica Moo 308, B28 Agarwal Cenbra,
MNear Malad induslral Esfale, Kanchpada,
halad ‘Wasl Mumba $00064.

5.4 2026

G, | Insohwency commancament dale in respes
ol corporate dabbar

7. | Eslimatad date of closura of insohency
resafulion process

g, | Mame ard rggisiralion number of (e
riobancy professional acling as inbanm
resution: professonal

9, | Address and a-mai of the intenm resclubion
prafezzional, as registared wilh the Board

26.10.2026 (being 180 days from 23.04.2026)

M. Ragrieash Kumar Apgaresl
IBBINPA-001/IP-POOA8E T- 201 B 463

G600, 3nd Floor, C-Block, Community Cantre,
Jangk Cinema Complax, Jansk Pur
Mew Delhi- 1100585

caiffiarkadvEans in,
C-450, 3rd Floor, C-Block, Community Cantre
danek Cinema Complae, Janak Pun,

10.| Address and e-mail 8d be' used for
parrespandenca with the infenm rasaiutian

professional Mew Delki- 110053
paitinfa cirngfipmal com
11.| Last date for sifimision of daims 13.05 2026

12.| Clzsses of creditors, if any, under clause (o) | M4
af sub-section (BA) of saction 21, ascertainad
by e rleien resolilon prolessnal
13,| Wames ol Insolvency Professionals denffied | NA
i et & Authorsed Represaniathe of credices
in-@ class (Thiee names ki gach class)
14| [a} Relevant Fomrns and
(B} Dhistais of mshorzed roprosenlatives

g deaiabie af

&l Web link

A g b g Sy e i ldren b
Phisical Addrass: T80, 3rd Flaor, C-Block,
Commanity Coenfre, Janak Cinema Complea
Janak Puri, New Dedhi- 110058

b] My

Bank of Baroda, Zonal Stressed Assets Recovery

da B ﬂ.ﬁ'ﬁ? Meher Chambers, Ground Floor, Dr. Sunderlal Behal
BE ﬂ‘[ mt BEI"'E Dtﬂ Marg, Ballard Estate, Mumbai - 400001.

E-mail: ARMBOM @bankofbaroda.bank.in
POSSESSION NOTICE (For Inmovable Property)

Whereas, The undersigned being the Authorised Officer of the Bank of Baroda under
the Securitisation and Reconstruction of Financial Asset and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand
Notice dated March 11, 2022 under Section 13 (2) of the said Act calling upon the
Borrower M/s. D Corp Agro Foods Pvt. Ltd. and Mr. Gajanan Ramakant Desai
(Director/Guarantor), Mr. Durgesh Gajanan Desai (Director/Guarantor), Mrs. Udita
Gajanan Desai (Guarantor) to repay the amount mentioned in the said Notice being
Rs. 9,54,37,829.39 (Rupees Nine Crore Fifty Four Lakh Thirty Seven Thousand
Eight Hundred Twenty Nine and Thirty Nine Paise Only) within 60 days from the date
of the said Notice Plus interest thereon Plus other charges.

The borrower and others mentioned hereinabove having failed to repay the amount,
notice is hereby given to the borrower and others mentioned hereinabove in particular
and to the public in general that the undersigned has taken physical possession of
the properties described herein below in exercise of powers conferred on him under
Section 13 (4) of the said Act read with the Rule 8 of the said Rules on 30" April, 2026.
The Borrower/Guarantors in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with property will be subject to the charge of
the Bank of Baroda for an amount of Rs. 9,54,37,829.39 (Rupees Nine Crore Fifty Four
Lakh Thirty Seven Thousand Eight Hundred Twenty Nine and Thirty Nine Paise Only),
Plus interest thereon and other charges.

The Borrower’s attention is invited to the provisions of sub- section (8) of section
13 of the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Property 1:- “Flat No. F3, admeasuring 425 sq.ft. carpet area equivalent to 532 sq.ft.
built up area being on the first floor,in the building known as “ Dulaba Prasad”, Situated
at S. M. Jadhav Road, Dadar (East), Mumbai - 400014 CS No. 43/62, Plot No. 60-D and
60-F situated at Dadar Niagaon Division.”

Property 2:- “Flat No. F4, admeasuring 534.50 sq.ft. carpet area equivalent to 669 sq.ft.

Mofice i heraby given that the Netional Corpany Law Trbimal fias ardared the commencement of &
corporale inschency resoition process of the PS 1T Infrasiruchue & Sardces Dimited on 20004 2026

Thea credilees al P3 1T Inlragiiuciune & Senices Umilisd, org faraby calked upon ta submil iher clirms
wilkh proed om o belore 1305 2026 b Be inbenm resclulion prolessicress al the address rendioned
against enlry Mo 10
The firemesl creditnes shal suboit ther clams with proof by elecirong méans ongy, All alher crediiors
Freay actimdt the claime with. procd in person, by post o by electrosic means,
Submission of fase or misleading proofs of claim shail altract pensties.
Hyroesh Kumee .I'g_}arm
IBBKPA=001/IP-POIGEEZ117- 20781 1481
Irterm Rasollion Profassomal
C-E0, 3rd Flogr, C-Black, Community Cenira,
Dete 01.05.2026 Jansk Cihema Comple dansk Purl, Mew Dedhl- 110058
Fiaca: New Delhi

AEA VAl upho- 30-Jun-27

built up area being on the first floor,in the building known as “ Dulaba Prasad”, Situated
at S. M. Jadhav Road, Dadar (East), Mumbai - 400014 CS No. 43/62, Plot No. 60-D and
60-F situated at Dadar Niagaon Division.”

Sd/- Chief Manager cum
Authorized Officer
Union Bank of India

Place: Mumbai
Date: 29.04.2026

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Banknaptey Board of Indla
{Liguidation Process) Regulatisns, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

PRADHVI MULTITRADE PRIVATE LIMITED

PARTICULARS
1. | Name of the corporaie detrior
2 | Date of incomoration of tha
| Corparabe chebic
A | Auhosity under which comparie
| detor is incomorated regisiered
4, | Comorrie idertiy Mo,/ Limited
| LiabiFy idemtitfication Mo, of tha
Eorporele cebior
5, | Address of the registened office
| Brid principal office (1T & of the
| popinaie debior
& | Dateof chosum of nsokbency
| Regodulion Process.
7 | Lgquidation commencemant date
of thea comporate debaor
& | Name and segisimtion nurmber of
| the insohvency professione acng
| Bs |i:|Li‘L'-'-i_'!‘:H
g, | Adkdress and e-mail of the
lpakcdaton. 33 regchéred with the
16, | Address and e-mall w be usad for
Corea Dornokencd With e Saedates

DETAILS

26t February, 2011

"R Mumbes

| USTR0AMHZOLIPTCZ 14077

[ Room No. 12 Mala Ramosa Mwas, N5 foad
Sk md [West) Mumied. Maharashia - 4000E0

| ER 042006

Z A0 6 1Ot dated 174064 2006 &
Order received on 28404-2028)

Thr Husti Mo Bschhern
B TP 2 P DS 2 200 - 2018y Loaas

Agciress: B0, Mimman Apartments, Pump Houses
ViEas- hagar, andher (Erst) Mumba-100005

| Emalt hagtimalbachtep@grplloom
Wi Hastl Mal Kechnara
10 VealesTal rsoheency Profesisrals P Lid
Bprimes: 177, Maker Charnber W, Nagiman Foint,
Smibat — 400021

| Eomwil ik pmpleipfgpiloom
29 ey 2006 (Thiny days fiom the receiol of
ihe Liquidaton Ceder)

11 | Last date for submisson of dmms

Sd/-
Date: 30/04/2026 Authorised Officer
Place: Mumbai (Bank of Baroda)

epaper.financialexpress.mn'. .

Motice |s haeraby glven that the Mational Campany Law Tribunal Mumbal has ardered tha
commeneement of liquidation of Pradhvi Multitrade Privade Limited on 17082026
{Uploaded-on NCLT websioe om 29,00 2026),
The stakeholders of Pradhvl Multitrade Pwt, Ltd, are hersby called upen 1o submit thelr
claims with proof 4n or belore 29052026, 10 the iquidator at the address mentioned
agalrat e Mo, 10
The financeal craditors shadl submit thair claims with proof by efsctranic means onby. All othar
gresditors may subxmit the clairs with the proot in persan, by post or By elactnanic meands,
Submission of false ormisfeading procd of claims shall attract penaltias
In caza a stakeholdar does not submd its claims during the liquidation process, the claims
submitted by such a slakehalder during e corpivale insalvency resalution process undar
tha Insehvency and Bankrupicy Boasd of India | Insalvency Resaiutian Procass for Corporate
Persons) Regulntons, 2008, shall bedeemed to be submitied vndar section 35,
Sd,/-
Hasti Mal Kachhara, Liquidator
IBBE Registradion Mo FEREIPG002/ TP-NODE42/ 201T- 2018, 10957
AFA Moc A2 1099202311226, 204156 valid tall 3112 2026
Cate; 20,04, 20246 Place; Mumbai
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E-TENDER NOTICE
MTATRANSEO _

I~
MSETCL SRM invites online RFx (Ex. e-Tender) from the
Registered Contractors for MAHATRANSCO e-Tendering
(SRM) website for below mentioned work.
2" Call E-tender No./ RFx No. 7000039564 (2™ Call) - Name of
work: "SAS Upgradation and Restoration of existing
Protection & SCADA System at 132/33 kV Jawhar S/s"
Estimated Cost: Rs.1,76,34,719.00 with Tender Fees:
Rs. 5000/-+ GST.
Date for Sale and Submission of the e-Tender Documents:
From 30.04.2026 @ 18.00 Hrs. to 11.05.2026 @ 18.00 Hrs.
For detailed information visit our website:
https://srmetender.mahatransco.in
Sd/
Superintending Engineer, Protection,
Automation and Communication Circle, Vashi.
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